
Cantrei adminiscr, t ius Tribunal

Pr inc ipc< 1 Bone h

u.".No. 36 7/97

Ns'j aslhi, this the iath day of Fab., 1997

Han'bia Dr. .joob P. Uargh-. sa, l-ica-Cha irrna n (d)
Hon'blo 5 hr i d.P, Bisuas, ilamber (a)

D.o..l<ain a/o Garib Sing,! Ka in,
Extra Asstt. DirBctor,
Central Jaiter Commission,

P: 0 u a 3 h o u a n , • K . a u r a m,
il3uj Qalhi. « . « .Applicr; nt

(By Cnri G ..B . Be qrar , Aduoc s te )

-\iersuj

Union of India throughs

1 . Ea c r e t .a r y,
iTinistry of Jator Rasourcas,
Shiu Shakti Bhauan,
Neu jslhi.

2 . S h r i R a m 3 s h C ri a n d ,
Cha i rma n ,
Central Uater Commission,
5 GO a Bhauan, RK Puram,

N a u 0 01 h i «

3. Ths Chairman,-
Union p-ublic Csruica Commission
Chphjahsn Road,
i'lou Ds 1 n i • . . e R c3 pon dan j-' s

(By None)

By'Hoii'bls Or. Bosa P. Uerghase, l.'ice-Cna ir inan (j ) —

The Oiily reiiei soughi' ii i t'n^s Qpplicatj.un , as suo iiuaecj

by the c-ounsel for the applicant, is tnet his r epr as ̂nc. a t ion 3

at Annoxure A-*4, A-S , f\-6 and A-7 may b-a dispos-jd of as

expedit ioufa 1 y as possible before the r=,auiL of the pending

D.P.C. proceedings i's announced.

2. Us are inclin-ed to dispose of tnis 0 .A, uith a direc

tion to the respondents to dispose of tha aforss.- id reprosen-
in 3cc 0 r da ncs . uj it h- la u ,.

tat ions of tho applicent^uitn in s period of four uieeks
or ba f Dr e

from the date of receipt of e copy of this ordsr^snci the

.  .2p /.
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resuic of "uhe ̂ O.P.C. proceedings shall ba subject to

the order to be passed by the respondents on merits

on u h 0S 0 re pr e s b n c a t i o n s • A copy of this order shall

be sarwsd on the respondents forthuith.

'Jith the above directions this 0. is Q isposed o r.

(u .P -rP'rauja s )
[•lamb or (a)

(or. Dos a^P , Uergh ase ■ )
l/ics-ChairfTicsn ■'3'';

/na/


